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and National Housing Development Bank for 
the improvement of hospitals in the State; 

(b) if so, the details thereof; and 

(c) what    action    has    been    taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c) National Housing Bank 
has reported that it does not provide financial 
assistance for the improvement of hospitals. 
Housing and Urban Development 
Corporation (HUDCO) has reported that 
three proposals for construction of 83 
Primary Health Centres at various Mandal 
Headquarters in the divisons of Hyderabad, 
Vishakapatnam and Cuddapah have been 
received for a HUDCO loan assistance of Rs. 
573 lakhs. The project cost of these three 
proposals is Rs. 764 lakhs. HUDCO has 
seperately sanctioned one primary health 
centre scheme for the construction of 43 
primary health centres at various Mandal 
Headquarters in Hyderabad Division for a 
project cost of Rs. 207 lakhs and HUDCO 
loan assistance for that is Rs. 103 lakhs. 

 

 

Swindling       by       Tapovan       Housing 
Finance Limited 

3430. SHRI SUBRAMANIAN SWAMY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Tapovan 
Housing Finance Limited which has large 
number of branches in the country, has 
swindled large sums of money from poor 
persons in the name of giving them housing 
loans, in different parts of the country; 

(b) whether Government have received 
any representation from depositors about 
their plight; and 

(c) if so, what steps Government 
propose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c) The government and 
National Housing Bank (NHB) are aware of 
the complaints from the public against the 
Tapovan Housing Finance Ltd. (THFL). 
NHB had during the course of its inspection 
of the Tapovan Housing Finance Ltd., found 
that it had contravened several provisions of 
the Housing Finance Companies (NHB) 
Directions, 1988. NHB issued prohibitory 
orders to THFL on 18.9.1991, prohibiting it 
from accepting any further deposits from 
public. NHB also directed the Company to 
ensure strict compliance with the directions 
besides asking it to 


